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JUDGMENT

MRe N. DHARMADAN JUDICIAL MEMBER

The applicant is coming for the second time for

getting his seniority fixed in the cadre of Chief

Commercial Inspector in the grade of Rse 700=900 (Rs«2000-3200

revised). Earlier his grievance wasggxiﬁiQEthWTthis,
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Tribungl and partly grented the relief by Annexure-H

| judgment. ‘In that judgment we hiave observed that his

jdniors M/S. P. Kaliaperumal, R-'Kfisnnamurtny and

V. Krishnamurtny have been promoted as Commercial Inspectar
in the scale of R 700-900 and they were fitted against

the restructured post Weeefs 1e1.84 and subsequeﬂfly
regularised weeefe 11.3.87. The applicent submitted that

these persons are juniorsto tne-applicant and the applicant

' ought'to have been promoted earlier. However, we disposed

of the a@pplication with tne followinrg opbservation/directions
"In this view of the matier, we allow the
application in part quasning Amnexure-T order
dated 8+,1.90 and direct the second respondent
-to dispose of Annexure-S representation submitted
by the appllecant, &s expeditiously as possible.
at apy rate within @ peried of two mehAtns
from the date Of receipt of a COpy ofbtnis..
judgment. However, we make it clear that this
 judgment will not stand in the way of the
respondents to issee appropriste orders, if they
so desire after issuing notice to the applicant
and hearing him.® :
20 ‘ AThereafter, the applicent filed Annexure-J
representation before the tnird respondent wnich has not
yet been disposed ofasoAéaé%'.Tne applicént supbmitted
that tne representation can be considered in tne lignt of .
Annexures-B,C & D orders passed in similar circumstances
for fixing the senioritye.
3. At tne time when tne case was takenup for final
nearing, after hearing Learned counsel for botn parties
at considerable length itemerged that the grievance of the
applicant can be considered and. disposed of by the second
respondent in the light of the orders at Annexuré-B.C & De

4. ' Having heard learned counsel for poth parties,

we are satisfied tnat this application c&n be diSposéd of

witn appropriate direction. Acdordingly, we direct the
second respondent to consider anddispose of Annexure-J

represéntation in accordance with law keeping in mind tne
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- and earlier judigment at Apnnexure-He
above observation/‘tgne applicant may alsc be given an

opportunity of being heard before passing tne final orders

on the repreSentation. In'view of the facgt that the

- applicant is to retire within four montns, it will be

' fair and proper for the second respondent to consider

and pass orders witnin the period of three wontns from

| todeye’

5 - The -application is accordingly disposed of

on the above lines.

6o There ‘shall be no order as to costS.
M(\_/awﬁw T 992
(R+ RANGARAJAN) : : (N. DHARMMIAN)
ADMINISTRATIVE MEMBER JUDIC JAL MEMBER
6.10.93
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List of Apnexures

‘Annexure~H

Annexure=J

Annexures-B

Annexure-C

Annexufe-n
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Judgment of this Tribﬁﬁal in‘o.A} 941/§0_‘

Representation filed by the appllcant
dated 12 7. 92

tOffice order No.R/32/86 dated 5.3.86

:uoffice order No. R 48/86 dated 4. 4. 86

Offlce‘Order No. 21/84 dated 13.2.84



